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Ref: TN120521434707-5104
Date : 28" May, 2021.

To,

Mr. KANWAR,

No. 65, Ramzan Thaikkal,
Kattumannarkaoil,

Cuddalore, Tamil Nadu -608301.

Sub_: Offer of Letter of Appointment (LOA
DODO (Regd No. TN120521434707-5104)

~ Franchiscee for selli

ne MS/HSD/Lubes

Dear Sir,

1. Pursuant to your request, vide Expression of Interest dated: 19-05-2021 we arc pleased to
offer you ‘Letter of Appointment’ as a Franchisee of ‘Nayara Energy Limited’, (the
Company) for the proposed Retail Outlet (R.O) at Survey Nu.108/6A, Boothangudl
Village, Chidambaram Taluk, Cuddalore District, Tamil Nadu - 608702 subject to execution
of the Franchise Agreement. This offer of Letter of Appointment (LOA) outlines the-
broad terms and conditions that will apply to your Franchise.

2. Please note that this summary of indicative terms and conditions is not meant to be, nor
shall it be construed as, an attempt to define all of the terms and conditions of your
appointment as a Franchisee. The final and complete set of terms and conditions governing
this appointment will be spelt out in the Franchisee’ Agreement.

2.1 Name of the Franchisee ¢ Mr. K. ANWAR

2.2 Site address : Survey No.108/6A, Boothangudi Village,
Chidambaram Taluk, Cuddalore District,
Tamilnadu - 608702,
2.3 Land/Lease :

2.3.1 You shall make available the above land, duly converted for commercial use and
free from all encumbrance, to the Company on a long term lease as per the
requirement of the Company and shall execute a lease deed with the Company for
setting up an outlet for retail sales of the Company’s products. This LOA is subject
to execution of the leasc deed by you.

. 232 The assessed and mutually agreed lease rental payable shall be Rs.18,000/- (Rupees
Eighteen Thousand only) per month. The total area of land agreed to be taken on
lease is 1254.41 Sq mtrs with the following dimensions, namely, front 35 mtrs, &
depth 36 mtrs for a leasc period of 29 Years & escalation @ 10% every 3 Years

S/ at the discretion of the Company. The leasc rent will be reduced proportionately
\%"‘/ if the actual area of land taken on lease at the time of execution of lease is less than
{ the above mentioned area. The said lease rent would be payable on a quarterly basis
\\ from the date of completion of the RO in the manner contemplated herein below.
Nayara Energy Limited om { p nRelgﬁtefeg%Fce: P
2nd Floor,Sreerosh Madhav Building, Old No 73/2, : Khambhalla, Post Box No.24, Dist. Devbhumi Dwarka, Gujarat 361 305, India
New No 58/2, New Avadi Road, Kilpauk, Chennai 600010, Tamil Nadu, Indla T +912833661444 | F +912833 662929
T 4914442162916 : CIN: U11100GJ1989PLC032116
E keting@nayaraenergy.com www.nayaraenergy.com
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2.4  Site and RO Development :

24.1  You shall undertake at your cost, all civil constructions but only after receipt of
consent from our end to commence the construction, The structure / design of the
RO would be strictly according to the standards and specifications laid down by the
Company. The equipment required for storage and dispensation of the Company’s
products shall be as per the specifications of the Company and either supplied by

the Company at cost or shall be procured by you only from the manufacturers
/suppliers specified in this regard by the Company,

242 You shall fully develop the infrastructure at the RO as per the requirement of the
Company in terms of buildings, pumps, tanks, site development, signage, etc. You
shall be given a detailed and complete breakup of the investment required for your
particular site, which would depend upon the location / business potential of your

site as per our mutual assessment. Our Engineer’s certification for the quality and
specification shall be final.

2.5 Application Fees & Security Deposit :

25.1 You have paid us a sum of Rs.3,00,000/- (Rupces Three Lakhs Only) as non-
refundable, non-adjustable and interest free Application Fee through RTGS / NEFT
vide UTR. No : - 024183465311 DT.17-05-2021-Rs.300000/- into the Bank

Account of “Nayara Energy Limited’. This Application Fees shall be forfeited even
in case you withdraw at any stage hereafter.

2.6 Sales Targets :

2.6.1 Based on the joint site survey by our surveyors and your representative, it is
observed that the said site bears good sales potential. As estimated and agreed by
you, you shall achieve a sales volume of

MS 65 (Sixtyfive) KL per month
HSD 80 (Eighty) KL per month

The Company shall be entitled to recover necessary charges in respect of the
shortfall in the targets, directly or through adjustments against payments due by the
Company to you, as may be decided by the Company at it sole discretion.

2.6.2  These targets and recovery charges are subject to revision from time to time without

notice at the sole discretion of the Company depending upon various factors that
shall be exclusively decided by the company.

2.7 Franchisee Sales Margin :

For the purchases of MS & HSD made by you from the Company you will be entitled to
Franchisee Commission at the rates to be fixed by the Company and communicated to
you from time to time.
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2.8 Variable Margin Component : RHERSY

The VMC  shall be payable by the Company to the Franchisce as per the policy of the
Company, only upon and from the date the Retail Outlet js fully constructed as per the
standard specifications prescribed by the Company from time to time, and certified by the
Company to be operational for the public. The Franchisee covenants that the Company
has the right to withhold/stop the payment of the VMC to the Franchisee, even after being
operational of the Retail Outlet, in case any further standardization is required at the Retail
Outlet as per the policy or in the opinion of the Company or if the Franchisee does not run
the Retail Outlet, as per the policies and instructions of the Company. It is clearly
understood by the Franchisee that the VMC is payable only at the sole discretion of the
Company and it cannot be claimed by the Franchisee as a matter of right. Franchisee
agrees that there will be no payment of the VMC by the Company for the period that
Franchisee deliberately stops drawing supplies of products from the Company.

The VMC of the product price shall be calculated on the basis of the Normative Cost and
the sales target fixed under this agreement.

The VMC shall be in addition to the prevailing sales margin and shall be capped to the
maximum of annual sales target fixed under this agreement. The Sales Invoice Price will
be derived by factoring fixed sales margins and the VMC.

The VMC shall be communicated by the Company and the amount and mode of payment
may be changed at the sole discretion of the Company.

2.9 Other business activities :

You will be required to set up certain other business activities on the site, as may be
decided by the Company, from time to time, on such terms and conditions as may be
agreed between the Company and yourself. However, you are precluded from setting up
or carrying on any other business activities at the site, except those for which you have
been specifically authorised by the company from time to time.

2.10. Working Capital :

You shall arrange the necessary working capital for efficient and uninterrupted
operation of the RO to the satisfaction of the Company.

2.11 Exclusivity ;

2.11.1 The aforesaid premises and the equipment installed at the site shall be used for the
sole and exclusive purpose of storing and selling the Company’s products, including,
without limitation, MS, HSD, lubes and such other allied products / services as shall
be introduced by the Company from time to time and in the manner and on terms as
may be intimated to you by the Company.

2.11.2 You shall not take up the RO dealership / franchise or any such business of any other
Oil Company while you are a Franchisee of Nayara Energy Ltd. without the prior
permission of the Company.
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2.11.3 The company shall not permit you to purchase / scll any products(s) not authorised
by the company from the RO,

2.12. Operational and Maintenance costs:

2.12.1 The maintenance of equipment & civil construction
regular basis in order to keep the assets in
the entire satisfaction of the Company,

s shall be undertaken by you on a
good working condition at all times and to

2.12.2 All related operational and maintenance costs including electricity charges, water
charges and other taxes and duties, with respect to the RO shall be borne by you.

2.13 Supplies :

MS/HSD will be supplied to you by the Company cither on ex-MI basis through the
Tank Truck (TT) nominated by you or on delivered basis through Company’s or its
assignee’s TT against indents signed by you, solely on Company’s discretion.

rovide at least 48 hours of notice to the supply location
cation to maintain timely supplics to you. The supply of products
shall be at the sole discretion of the

Company and you shall not make any grievance,
if the Company is unable to supply the products for any reason whatsoever.

2.14 Terms of Payment:

You will pay the full value of the invoic

e, in advance by Demand Draft / RTGS as
per the policy of the Company.

2.15 Inventory:

You shall ensure that adequate invento
maintained so as to cnsure uninterrupte
ensure this, stock in your RO tank(s) s

of your average sales from RO plus sal
location.

ry of products sold from the RO is always
d supplies to your customers at all times. To
hould never go below a level equal to 3 days
es equal to transit time by road from the supply

2.16 Purchase Price:

2.16.1 The products shall be sold to you at Company rates prevailing at the supply location

on the date of delivery. These prices shall be subject to revision without prior notice

at-any time. The Company has absolute discretion regarding the pricing of the
products.

2.16.2 The Company wants to make it very clear that the pricing for petroleum products
being linked to international prices for crude oil and the Con}panydoe.fs not have any
control over the same and the Company is constrained to revise the prices in t'c‘mdem

_/ with the same. You are further advised that the Private il Marketing Companies are
not covered under the purview of pricing restrictions of the Gov‘er.nment nor do they
get any financial support from the Government and therefore, pricing of the products
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is dependent on various factors like the government policies, industry factors and the
price of crude in the international market etc. which are beyond the Company’s
control. You shall not make grievance of any nature whatsoever in that regard and

shall never make any demand for supply of products at a rate of products of any other
- OMC.

2.17 Quality and Quantity:

You will ensure the sale of correct quantity / quality of petroleum and other allied
products to customers as approved by the Company or its authorised suppliers of
products & service providers. You shall take every precaution against any possible
contamination of the Company’s product by water, dirt or other things detrimental to

their quality and shall not in any way directly or indirectly alter the specifications of
the said products.

2.18 Selling Price :

2.18.1 The selling price for the Company's Products and other products & services shall not

exceed the prices as advised by thc Company from time to time and displayed
prominently as required by the government authorities.

2.18.2 You shall prominently display the opening stock/authorised selling prices of products
on the RO premises.

2.19 Promotional Activities:

You will fully co-operate and participate financially and otherwise in all sales
promotional activities, which may be initiated by the Company and / or by such
companies whose products /services will be sold from the RO.

2.20 House-Keeping:

You will ensure that the RO is adequately illuminated and the driveways of the RO
are kept clear and in proper condition so as not to hinder the smooth flow of traffic at

the outlet. The RO premises must be kept clean as per standards laid down by the
Company.

2.21 Working Hours :

The working hours of the RO shall be prominently displayed. Holiday notices shall
be displayed well in advance. Notwithstanding the above, in the interest of sales and

customer convenience the Company at its sole discretion may require you to operate
the RO round the clock.

2.22 Management :

It would be obligatory on your part to:
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) Manage the RO efficiently and tap the full sales potential of your trading Zon;e to

1) Employ dedicated and well trained staff to render courteous and efficient serv
the customers. : hance

lI) Ensure training of the staff and employees on a continuous basis to enhar
customer satisfaction and safe operation of the RO. ) "

1V) Pay salary/wages to your employees and provide them such service cox}dltlons
which do not violate any of the applicable Laws /Rules etc., which may be in force
from time to time.

V) Maintain all books and details of sales and stocks as prescribed by the company an
make these available for scrutiny by the authorised staff and other concerned
officials of the Central / State Government without any let or hindrance.

2.23  Licenses and Registration :

You shall ensure compliance with all statutory / regulatory requircments as may be
necessary for setting up and operating the RO.

2.24  Storage license :

The storage license from the Department of Explosives and all other statutory
approvals and clearances shall be obtained by you and kept renewed from time to
time, at your cost, in the name of Nayara Energy Limited. The Company shall
render you necessary advice and assistance for this purpose as and when required.

Such licenses and approvals will be kept / displayed in the RO for scrutiny by the
Company / Statutory authorities.

2.25 Pecnalties :

In case you are found indulging in malpractices viz., adulteration, diversion of tank,
lorries, procuring product from unauthorised sources etc. you shall be liable for penal
action as per the company policy laid down in this regard from time to time.

2.26 Indemnity :

You shall at all times indemnify and keep indemnified the company, its directors,
officers, employees, agents and suppliers from and against all claims, demands
actions, proccedings, losses, damages, costs, charges and expenses which may be
made or brought or commenced against them on account of any act of omission or
commission on your part in connection with the above.

2.27 General:

You shall fully comply with all directions / instructions from the company as may be
communicated to you from time to time.
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Jurisdiction of courts :

The courts in the city of Mumbai alone shall have jurisdiction to ex.mtertam. any
application or other proceedings in respect of any issues arising out of this letter.

Arbitration :

All disputes and / or claims arising out of or relating to this arrangement or any breach
or alleged breach of any of the covenants thereof or as to the interpretation of any
clause /provision of this arrangement shall be referred to a Sole Arbitrator to be
appointed by the Company and the proceedings shall be governed by the provisions
of the Arbitration and Conciliation Act, 1996 or any statutory modification or re-
enactment thereof, from time to time in force. The seat of such arbitration proceeding
shall be at Mumbai and the language of the proceedings shall be in English.

Information regarding Engineering Design, Architecture, Logo and qther Visual
Manifestations, list of vendors for the supply of Pumps, Tanks and Equipment shall
be forwarded to you separately.

The Company reserves the right to withdraw this LOA at any time, if it is observed
that any of the aforesaid terms and conditions have not been fully complied with, or

the Company is not satisfied with the progress towards development of the RO or for
any other reason as it deems fit.

The LOA is valid for a period of 90 days from the date of issue and thereafer is
subject to extension after our revicw, if within such period a Land Lease Agreement -
and a Franchise Agreement etc. have not already been signed.

Please note that after receipt of the NOC, which has to be in the name of the Company,
and before you start the construction, we would need to have a detailed meeting with
you to explain the specification, standards, costs, returns and engineering details etc.
Till such time, no construction should be undertaken by you. If at any time it is noticed
that the construction work at the RO does not meet with the designs and specifications
prescribed therefore by the Company, you may be asked to demolish such
constructions made by you and once again reconstruct the RO strictly in line with the
designs and specifications prescribed thereof by the Company. The Company’s
decision in this regard shall be final and binding on you. Please note that such
reconstruction work shall be done by you entirely at your cost and the said cost shall
not be taken into consideration while calculating the normative cost.

The LOA issued by the Company is a confidential document and you shall not
disclose the contents of this document to any other person and/or competitors of the
Company nor will you give a copy of the same to anyone.

Anti-Corruption Obligations :

You shall comply with all relevant laws applicable to the activities performed by you
under this LOA including all relevant anti-corruption laws. You shall not, and nor
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shall any of your officers, employees, representatives or agents ("Associated
Parties"), directly or indirectly, make or offer any payment, gift or other advantage
with respect to any activity/matters which are the subject of this contract which (i)
would violate any anti-corruption laws or regulations applicable to you or your
Proprietorship concern / Firm or business thereof, (i) is intended to, or does, or would
influence or reward any person to act or reward any person for acting in breach of an
expectation of good faith, impartiality or trust, or which it would otherwise be
improper for the recipient 1o accept, (iii) is made to or for a Public Official with the
intention of influencing such a person and obtaining or retaining an advantage in the
conduct of business, or (iv) which a reasonable person would otherwise consider to
be unethical, illegal or improper (any one of (i) to (iv) being a "Corrupt Act”).

ii.  Yourepresent and warrant that you and your Associated Parties have not engaged in
any Corrupt Act prior to the date of this contract.

For the purposes of this LOA, "Public Official" includes, without limitation, any
person holding or acting on behalf of a person holding legislative, administrative or
judicial office, including any person employed by or acting on behalf of a public
agency, a state owned or public enterprise, a public intcrnational organization, any
federal or regional government department or agency, any political party, or any
candidate for political office, or a relative or associate of any such person.

iii.  During the term of this LOA, you shall (i) properly and accurately record in your
Books and Records all transactions which relate in any way to this contract
("Transaction Records"), (ii) provide the Transaction Records and/or any other such
information as Nayara Energy Ltd /Company may reasonably require by notice in
writing in order to monitor your compliance with your obligations under aforesaid
clauses. For the purpose of this clause "Books and Records" shall be deemed to
include, without limitation, corporate records, bank statements, books of account,
supporting documentation and other records and documentation (including without
limitation, invoices, transfer documents and any other documents), whether in paper
or other form.

iv.  You hereby undertake not to share any fees, commission ot other reward paid to you
by Nayara Energy Ltd /Company with any Public Official or with an Associated Party
of a business partner or potential business partner of Nayara Energy Ltd /Company.

v.  To the best of your knowledge and belief, neither you nor any of your Associated
Parties :

a. has at any time been found by a court in any jurisdiction to have engaged in any
Corrupt Act (or similar conduct);
b. has at any time admitted to having engaged in any Corrupt Act (or similar conduct);

or
c. hasat any time been investigated or been suspected in any jurisdiction of having
s W engaged in any Corrupt Act (or similar conduct).
\&‘(\\ -
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Without prejudice to the events mentioned in clause 4 of this LOA leading to

withdrawal, in the event Nayara Energy Ltd /Company reasonably suspects thereto
have beena breach of this Clause, Nayara Energy Ltd /Company may withdraw the
LOA immediately upon giving notice of one month jn writing to you.

Hotline Clause :

9.1 Nayara Energy is committed to adhere to the highest standards of ethical, moral and

legal conduct of business operations, including the measures against bribery, corruption
and corporate fraud, as well to manage conflict of interest situations. Consequences of
any wrong occurrence by few are felt by the Company hence Nayara Energy urges /
encourages its third parties or counterparties or customers to report any instances of
actual or suspected above mentioned unethical or improper conduct / behaviour or
violation of Nayara Energy Ethics Code or Policies via the Hotline, a Whistle-blower
may get in touch with our Chicf Compliance & Risk Officer by using any one of the
following five hotline whistle-blower channels, especially created for this purpose:

a. Web Interface:

Complaints  can  be  filed through the our official
website whistleblower.navaraenersy.com or Nayara Energy Intranet or
Format provided in Annexure-02 of Hotline Whistle-Blower Policy

b. Toll Free Hotline Telephone line and Interactive Voice Recording (IVR)
System:

Complaints can be filed by calling our toll free number - 1800 266 2800 .
Record your complaint with the IVR system.

¢. Email: E-mail completed complaint form at hotlineainayaraenerpy.con.

d. Post/Letter and in person:

Send a completed complaint form through post or meet him in person & bring a
completed complaint form at :

‘Nayara Energy Limited’ , 5th Floor, Jet Airways Godrej BKC,
Plot No. C-68, G Block, Bandra Kurla Complex, Bandra East,
Mumbai - 400051, Maharashtra, India.

The Local Division team will be available to attend to issues relating to the LOA.

Besides this, you are welcome to contact our Help desk for assistance on issues and
complaints.

The contact details are -

Help Desk Number : 022- 71321122

Operational days - Monday to Saturday

Opcrational hours — 9.30 am to 6.30 pm

You can also Email us on customer.carcinaymaencergy.com.
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9.2 Above is not a mechanism for redressing any issues relating to performance or non-
performance of the contract. Any such issue shall be agitated as provided in the contract.
Neither any cognizance of such issues will be taken if raised on Hotline Whistlc-Blowcr
Complaint Channel nor be treated as a valid service or communication of any notice/fact
under the contract.

10. Anti-Money Laundcring

A. is under investigation by any Governmental Authority, or has been charged with, or
convicted of, money laundering, drug trafficking, terrorist-related activities or other money

laundering predicate crimes under any applicable law (collectively, Anti-Money Laundering
Laws"),

B. has been assessed/levied civil penalties under any Anti-Money Laundering Laws, or

C. has had any of its funds seized or forfeited in an action under any Anti-Money Laundering
Laws Each of the parties has taken reasonable measures appropriate to the circumstances (in
any cvent as required by any applicable law), to ensure hat each such parly and its
subsidiaries are and will always continue to be in compliance with all applicable current and
future Anti-Money Laundering Laws.

D. Breach of this clause shall be deemed to be a breach of a material term of the LOA

11. Data Protection

You shall comply with your obligations under all applicable data protection laws
(including GDPR if applicable), in respect of this LOA issued to you by the Company.
You shall agree in respect of any personal sensitive data and corporate data, including
corporate sensitive data, supplied to you by Nayara Energy Limited that it shall :

(a) only act on instructions from Nayara Energy or act per the applicable data protection
laws (including GDPR if applicable ) regarding processing of such data under this LOA
and shall ensure that appropriate technical and organizational measures shall be taken

against unauthorized or unlawful processing of the data and against accidental loss or
destruction of, or damage to, the data; and ‘

(b) not to disclose any information provided by Nayara Energy to you OR any other person

(c) shall have the adequate information / data security systems/ processes in place to protect
the data shared by Nayara Energy Limited.

(d) ensure compliance with the applicable data protection measures contained in data

protection, information security and other relevant policies of Nayara Energy based on
scope and nature of work.

Page 10 of 12
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(¢) indemnify and keep Nayara Ener

gy harmless against any loss or damage or claim that it
may suffer on account of any data breach/privacy incident while the data was in your
possession.

(®) to the extent that, in connection of this agreement, if you to whom Nayara Energy shares

data designated as restricted or confidential information shall not disclose such restricted
or confidential information to any third party or sub-contractor without Nayara Energy’s
written consent except as may be required by law, regulation, judicial or administrative
process or the extent that such Confidential information shall have otherwise become
publicly made available by Nayara Energy.

(8) when there is a specific ground for suspecting the misuse of personal sensitive data and

12,

13.

corporate data, Nayara Energy shall after providing the written notice to you, be at liberty
to conduct an audit of such Third / Counter Party. You shall notify Nayara Energy in
writing without unduc dclay after becoming aware of privacy incident/ data breach. For
the purposes of this clause Privacy incident/ Data breach shall have the same meaning
as defined in the Data Protection Policy of Nayara Energy. In case of serious data /
information breach by you /Third / Counter Party, Nayara Energy (in its opinion based
on the asscssment of data breach), shall have the i ght to cancel this LOA and shall call
for any information from you relating to such breach.

Please return the duplicate copy of this letter duly signed as a token of your acceptance
of the above terms, on receipt of which we shall draw a formal Agreement and Land
Lease Agreement spelling out in addition to the above, the detailed terms and conditions
on which the RO would operate and you would act as our franchisee for the subject RO.

Along with the said duplicate copy to be returned to us please provide the following
information:

() Name and style of the firm (subject to Company’s approval) in which you would
like to operate along with an authenticated copy of the registered partnership deed
or any such document applicable to the particular structure of your firm, if any.
You shall not change the name or the constitution of the said firm nor dissolve the
firm, without obtaining the previous consent in writing of the Company which
consent may be given by the Company at its sole discretion and on the terms and
conditions it may deem fit. Please note that any change in the name / constitution
of the firm without our consent shall not be accepted by us and we shall continue
to make all payments in the name of the franchisee firm as existing in our records.

(ii) Complete address for correspondence with telephone and fax numbers.

(iii) Income Tax Permanent Account Number : ASEPA7379].

P2
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14 We thank you for your interest in Nayara Energy RO Franchise and assure you pf
our full co-operation and support in the pursuit of our common objective of setting
up / operating the RO in an efficient manner

Thanking you,

For Nayara Energy Limited Received the LOA and hereby accept all the

conditions contained in the LOA
For NAYARA ENERGY LIMITED

\

Authorised SIpiRiG5? Signatory Sign :

Name: K. ANWAR

Page120f12 -
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Government of Indla
- S Feir waTET

Ministry of Commarce & Industr!

4T A (

AdRD- R, a?m.s :‘mrgg 'm'{un.zeﬁham BT
600006

A & D - Wing, Block 1-8, lind Floor, Shastri Bhavan, 26 Haddous Road, Nungambakkam,
— Chennai - 600006

E-mail jtccechennal@explosives.gov.in
Phone/Fax No 044 - 28287118,28281023,28281041,28287119/26284848

g‘ .\qn\aw wam Approval No : A/P/SCITN/14/10893 (P508375) " i Mated!
& o, L . J ) §

fawa 1sub

TRE Sir(s),

Mis. Nayara Energy Limited,

Nayara Energy Limited {Formetly Essar Oil Limited,,
{Opp. To Karnataka Bank), Chennai 600010, Yamil Na
KILPAUK,

Chennai,

Taluka: Chennal,

District: CHENNAI

State: Tamll Nadu

PIN: 600010

Survey No, 108/6A, MDR-542, KATTUMANNARKUDI TO SETHIYATHOPE ROAD, BOOTHANGUDI, Chidamt Taluka: District: CUDDALORE, State: Tamil Nadu, PIN: 508702 & WRaifdd ﬁtjﬁmn f A B Retail
Oullet |

Proposed Petroleum Class A B Retail Outlet al Survey No, 108/6A, MDR-542, KATTUMANNARKUD! TO SETHIYATHOPE ROAD, BOOTHANGUDI, Ch Taluka: C b District: CUDDALORE, State: Tamil

Nadu, PIN: 608702

F 31U Fuzfaa Rva | FIA T TN 0INB03092 RAIE 23/06/2024 F1 T3 TEW BN |

Please refer to your letter No. OINB03092 daled 23/06/2021 on lhe subject.

«aﬁa ru & my iR aggml’n Mg‘u?a P WG (RIGANA-HIT, Af2 T Drawing(s) nos. NAYARA-CHN-2021-0135 dated 12/05/2021, NAYARA-CHN-2021-0135 dated 12/05/2021 &1 i b Siien @ aen Wi arigon 3|
e ufa fafira ywifdn e diend @ 3l 8

The Dliwmg(s) nos. NAYARA-CHN-2021.0135 dated 12/05/2021, NAYARA-CHN-2021-0135 dated 12/05/2021 , showing the sil
the same is returned herewilh duly signed in token of approval

y details ded wilh your lelter under reference is approved and a copy(of each) of

Conditions of the Approval:-

You are advised to provide separate sample room and Incorporate the same In the final copies of drawings.

You are advised to upload legible coples of drawings slgned hy applicanl at the nme of Grant or submit four copies of drawings in this office,
You are advised to Install only CCOE, Nagpur ap, n the

You are advised to submit copy of NOC issued hy focal aulhonty as per ' Rule 144, “The Petroleum Rules,2002 as amended by (Amendment) Rules, 2018,

SpfEd @ & SR Fnim 813 & uara AR Aaw 2002 & siwrfa v xiv i sigafa S B 89 o PuafifEa axads 5 sufaa 3 ifa | .
On completion of the construchion as shown in the approved pian please forward the following documents for grant of licence in Form XIV of the Petroleum Rules, 2002
1y X (Fan) 7 RIREd 4 g e Ud semafia omg |

Form IX (enclesed) duly filled in and slgned

2 YR Pm 2002 % aga AT AT DA W ITTH ST G & W A 10000/- (5 - iR 10 8 7) 1 AT e AT S [ TR 1
Alicense fee of Rs. 10000/- (per year - maximum upto 10 years) lo be itted online through e-pay facility available on online ication portal under p: Rules, 2002
3 sy & A ufdar

Theea coples of the spproved drawings
4 spey [z s, AL sl B e s ol i Fam 2e02 (@) & St Ron 130 o 126 1 36 ok &6 TR wH0R
i i e ) AT |t e L e A wE e
Satety and Test Cemf icate as raquired under rule 130 and 126 of the Petroleum Rules, 2002 losed) issued by C
availatile &t i1 Gain
fven wifir i\w‘d ST WG @) g gyl 3% =R Rad geneila Td st 39 Mgl o gon Wike @ |
Original copy of ' No Objeclion Certificate' from Lhe District Authorily together with site plan duly endorsed by him wilh his office seal lhereon
6 F @I 8 AER Wmmmm Rie sifirepa si@adl) 3 g &R |

i ) ot the h d to sign the correspondence addressed to this office.

7 pifd & g b q*ﬁnﬂ qi®

A confirmalion lo the effect Ihal all work as per app! ings has been fully ! by you in ali respects.
8 R Pl A R o gk o 3 il W @ o e

|
One set of colour photographs of the petrol pump taken from ditferent angles.

o T8 IR 519(3) R 05/0612000 GRI HRA THR, FFA qut wpfa T Harera gr HfRfE e 2000 & Hiedve, ¥Wihte el wiy (AR, AT, HSRUl 3R JidTiaga A S9N 7 JSUm) HIHAMQAURA B PUd) U
£l

¥ peIson appl by CCE. Nagpur and generaled through On-line Competent Person Madule

o

Please follow the requil provision af ” Solvent, and Slop ( Acquisilion, Sale, Storage & Prevention of use in Automobiles)" Order 2000 nolified by Government of India. Minislry of Petroleum and Natural Gas vide G SR
519(E) daled 05/06/2000.

P 4w A o 9 vEER 3 g8 wfaa @) GEA TEN APISCITN/A4/10993 (P508375) B HeH & |
Please quote this office file No. A/P/SC/TN/14/40993 (P508375) in all your fulure correspondences.

sz of) ui»wﬁmmguﬁmwﬂhmhm@mmﬂuﬁmﬁmmaﬂﬁmwmmtmawwﬂﬁ% 1

This approval/permission, however, does nol absolve from i from other ilies or under other statules as applicable

a4l fYours faithfully

(Tt R )
(Manmeet Singh Manhas))
3y frewies Fars
Dy. Controller of Explosives

» s

WY @
For Jt. Chief Contraller of Explosives
/Chennai

(i TAHH O e @ [RUfY, I au s v & fore gol damge : hitpipeso govin &)
(For more informalion regarding slalus fees and olher details please visi our websile: htip://peso gov.in)
Note:-This is system generated document does not require signature.

Digitally signed by Manmeet Singh Marhas
Reasor Approval No - A/PISCTNi14/10993
Locatior: South Circle Office

Dale2021 06 29 10:51:30 +05:30



CLEAN COPY

Government of India
Ministry of Commerce & Industg
Petroleum & Explosive Safety Organisation (PESO)
A&D- Wing, Block 1-8, II-nd Floor, Shastri Bhavan, 26 Haddous
Road, Nungambakkam Chennai- 600006

Email:jtccechennai@explosives.gov.in
Phone/Fax No.: 044-28287118, 28281023,
28281041, 28287119/28284848

Dated: 02 Jul 2021

Prior Approval No. A/P/SC/TN/14/10993 (P508375)

To,
M/s Nayara Energy Limited, '
Nayara Energy Limited (Formerly Essar Oil Limited,,

(Opp. To Karnatatka Bank), Chennai 600010, Tamil Nadu
KILPAUK

Chennai

Taluka: Chennai
District: Chennai
State: Tamil Nadu
PIN: 600 010

Sub: Survey No.108/6A, MDR- 542, KATTUMANNARKOIL TO
SETHIYATHOPE ROAD, BOOTHANGUDI, Chidambaram,
Taluka: Chidambaram, District: CUDDALORE, State: Tamil
Nadu, PIN: 608702 Outlet I

Proposed petroleum Class A,B Retail Outlet at Survey No.
108/6A, MDR - 542, KATTUMANNARKOIL TO
SETHIYATHOPE ROAD, BOOTHANGUDI, Chidambaram,
Taluk: Chidambaram, District: CUDDALORE, State: Tamil
Nadu, PIN:608702

Sir(s):

Please refer to your letter No. OIN803092 dated 23/06/2021
on the subject.

The Drawing(s) nos NAYARA-CHN-2021-0135 dated
12/05/2021, NAYARA-CHN-2021-0135 dated 12/05/2021,
showing the site/layout/ construction details forwarded with your
letter under reference is approved and a copy (of each) of the same
is returned herewith duly signed in token of approval.

15)
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Conditions of the Approval:

You are advised to provide separate sample room and
incorporate the same in the final copies of drawings.

You are advised to upload legible copies of drawings signed
by applicant at the time of grant or submit four copies of drawings
in this office.

You are advised to install only CCOE, Nagpur approved
facilities in the proposed premises.

You are advised to submit copy of NOC issued by local
authority as per Rule 144, The Petroleum Rules, 2002 as amended
by (Amendent) Rules, 2018.

On completion of the constructed as shown in the approved plan
please forward the following documents for grant of license in Form
XIV of the Petroleum Rules, 2002

1. Form IX (enclosed) duly filled in and signed

2. A license fee of Rs.10000/- (per year- maximum up to 10
years) to be submitted online through e-payment facility available
on online application portal under Petroleum Rules, 2002

3. Three copies of the approved drawings

4. Safety and test certificate as required under rule 130 and
126 of the Petroleum Rules, 2002 (enclosed) issued by competent
person approved by CCE Nagpur and generated through On-line
Competent Person Module available at http://peso.gov.in

5. Original copy of No Objection Certificate from the District
Authority together with site plan duly endorsed by him with his
office seal thereon.

6. Spicemen signature(s) of the person(s) authorised to sign
the correspondence addressed to this office.

7. A confirmation to the effect that all works per approved
drawings has been fully completed by you in all respects.

8. One set of colour photographs of the petrol pump taken
from different angles.

Please follow the requirement/provision of “Solvent, Raffinate
and slop (Acquisition, Sale, Storage & Prevention of use in
Automobiles)” Order 2000 notified by Government of India Ministry
of Petroleum and Natural Gas vide G S R 519(E) dated 05/06/2000

Please quote this office file No.A/P/SC/TN14/10993
(P508375) in all your future correspondences



B

This approval permission, however does not absolve from
obtaining necessary permission/ clearance from other authority or
under other statutes as applicable

Yours faithfully

(Manmeet Singh Manhas)

Dy. Controller of Explosives

For Jt. Chief Controller of Explosive

(For more information regarding status fees and other details
please visit our website:http://peso.gov.in)
Note:- This is system generated document does not require
signature

Digitally signed by Manmeet Singh Manhas
Reason Approval No. :A/P/SC/TN/14/10993
Location: South Circle Office

Date: 2021.06.29 10:51:30 +05.30
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LEASE DEED

2o 7-
This DEED OF LEASE made at Sethiyathope on this __190Day of July 2021

BETWEEN

M. Varatharajan (Aadhar: 6716 2696 9976) aged 54 years S/O Mayaperumal
residing at No. 130/2, South Street, Paripoorananatham Village, Veyyalur Madhura,
Cuddalore - 608702., hereinafter referred to as the “LESSOR” (which expression shall
unless repugnant to the context or meaning thereof be deemed to mean and include her
heirs, legal representatives, executors, administrators and assigns) of the ONE PART.

AND

K. Anwar (Aadhar No: 4805 0765 3707) aged 49 years, S/O Kuthus residing at No.
65, Ramzan Thaikal Street, Kattumannarkoil, Cuddalore District. Tamilnadu - 608301,
hereinafter referred to as the “LESSEE” (which expression shall unless repugnant to the
context or meaning thereof be deemed to mean and include his heirs, legal
representatives, executors, administrators and assigns) of the OTHER PART

WHEREAS:

a) The LESSOR is the absolute owner of all that piece and parcel of freehold land
admeasuring (0.31 Cents) bearing Survey No. 108/6A, Boothangudi Village,
Chidambaram Taluk, Cuddalore District, Tamil Nadu - 608702. and more
particularly described in the Schedule of the Property hereunder written and
delineated on the plan hereto annexed and marked as Annexure “A” and thereon
verged in red (hereinafter called the Demised Premises).

b) The LESSEE is desirous of taking the said land on lease for the purpose of
setting up a Retail Outlet / Storage Depot / Retail Station on the Demised

. Premises for retailing of petroleum products like MS/HSD/Lubes, allied and
other products and services (THE BUSINESS).

c) The LESSOR has made the following representations to the LESSEE:

i) The LESSOR has full power and absolute authority to grant this lease to
the LESSEE.
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2
if)  The Demised Premises are free from all encumbrances and charges and

the LESSOR is holding valid and marketable title to the same.

iii)  The LESSEE shall be at liberty to sub-lease the said premises in favour
of NAYARA ENERGY LIMITED formerly Essar Oil Limited a
Company incorporated under the provisions of Companies Act 1956 and
having its registered office at Khambalia Post, P. O. Box 24, District
Jamnagar, Gujarat 361 305 and an office at 5th Floor, Jet Airways
Godrej BKC, Plot No. C-68, G Block, Bandra Kurla Complex, Bandra
East, Mumbai 400051 for a period of 29 Years and 11 Months for the
said business.

iv) The LESSOR shall not terminate the lease before the expiry of the
said period of 29 Year and 11 Months.

Based on the representations made by the LESSOR hereinabove and believing
them to be true, the LESSOR and LESSEE have now agreed to execute this
LEASE DEED on the terms and conditions hereinafter appearing.

This Lease Deed is deemed to have commenced from 21-07-2021, the date
on which the Lessee has been put in vacant and peaceful possession of the
Demised Premises.

NOW THEREFORE THIS LEASE DEED WITNESSETH AS FOLLOWS:

1)

In consideration of the premises and of the rent hereby reserved and the
covenants, conditions and provisions hereinafter contained, the LESSOR doth
hereby lease and demise unto the LESSEE the DEMISED PREMISES
TOGETHER WITH all rights and easements, existing appurtenances and
rights, if any, and privileges belonging thereto (the Demised Premises)
TOGETHER ALSO WITH the right for the LESSEE to install erect and
maintain at their own cost in or upon the Demised Premises any building,
roadways, pathways underground Petroleum Tanks and delivery pumps and
pipes connecting the said pumps with the said petroleum tanks and/or a Storage
Depot/Retail Outlet or any other structures necessary for the purpose of storing,
selling or otherwise carrying on trade in petrol, petroleum products, oil and
kindred Motor accessories or any other trade or business that can conveniently
be carried on in the Demised Premises and also with full liberty to exhibit on
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the Demised Premises such advertisements and hoardings as .the LESSEE may
from time to time wish to display and with full liberty at all times to {c-erect or
organise, upgrade or otherwise deal with all or any of them and with further
liberty to construct road or roads on the Demised Premises, erect compound
walls, fencing or railing, lay out a garden and provide such other conveniences
as the LESSEE may wish to have and to have the liberty to demolish the
existing structures of the lessor, if any TO HAVE AND TO HOLD the Demised
Premises unto the LESSEE for a term of 29 Years 11 Months commencing
from the 21-07-2021 and expiring on the 20-06-2051 subject to the LESSEE
YIELDING AND PAYING therefor through the said term the monthly rent of
Rs. 3,000/- (Rupees Three Thousand only) inclusive of all taxes and rates
present and future to be payable.

2) The LESSEE to the intent that obligations may continue throughout the terms
hereby granted doth hereby covenant with the LESSOR as follows:

a) To pay the rent hereby reserved on the date and in the manner aforesaid.

b) To use the Demised Premises for any lawful purpose which the LESSEE
desires and especially as a Retail Outlet for the storage and sale of
petroleum products, motor accessories etc. as well as a service station
and / or filling station and for all other purposes incidental thereto and
for any other business as the LESSEE may deem fit and for all such
purposes the LESSEE shall have full liberty to make excavations
thereon for tanks and construct and erect thereon any buildings,
boundary walls, pumping plants and accessories as may be required,
The LESSEE shall have full freedom of access over suitable approaches
thereto for its workmen, servants, agents and customers and for the
usage of lorries, cars and all other vehicles to maintain supplies and
otherwise for running the Retail Outlet on the Demised Premises.

c) To exercise due precaution in working the Retail Outlet against
explosion, fire, or other accidents and comply with all regulations as
imposed by public authorities in that behalf;

d) To regularly pay bills for electricity and water consumed on the
Demised Premises.

e) At the expiration of the said term to deliver unto the LESSOR the
Demised Premises.
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4
3) The LESSOR doth hereby covenant with the LESSEE as follows:

(@  The LESSOR has good right, full power and absolute authority to
demise unto the LESSEE the Demised Premises for the period on the
terms and conditions herein contained.

(b) THAT the LESSEE duly paying the rent hereby reserved and
performing and observing all the terms, covenants, conditions and
stipulations herein contained and on its part to be performed and
observed shall peaceably posses, hold and enjoy the Demised Premises
during the said term, without any interruption, eviction, termination or
determination of lease or other hindrance or claim by or of the LESSOR
or any person rightfully claiming through or under her/him/them or any
Government or Local Authorities. For avoidance of doubt the Parties
agree that the provisions of Section 106 of the Transfer of Property Act,
1882 shall not apply to the lease hereunder.

(© That the LESSOR shall at all times keep the LESSEE indemnified from
all losses, suits, damage, costs, charges, expenses, claims and demands
whatsoever to which the LESSEE may become subject to or suable on
account of any claim put forward by any party in respect of the Demised
Premises excepting as regards the provisions laid down under the Land
Acquisition Act or any other Act for the time being in force or as regards
the illegal use by the LESSEE of the Demised Premises, the LESSOR
agreeing to defend and maintain any suits that may be filed for ejecting
the LESSEE on ground of any defect in the title of the LESSOR and in
case the LESSEE is compelled to vacate the Demised Premises to make
good to the LESSEE any loss or losses occasioned thereby and without
prejudice to the foregoing in particular will hold the LESSEE harmless
and indemnified against all losses costs charges and expenses
occasioned to the LESSEE by any claim made by any person against
the LESSOR and involving the LESSEE in legal costs or involving the
discontinuance of the user of the Demised Premises, such loss to include
the cost of dismantling, removal, transport, re-erection of the buildings
and the contents thereof elsewhere and increase in rent if any required to
be paid for the alternative site.
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THAT the LESSEE will be at liberty to remove all tanks, plant,
buildings or structures, pumps, erections, fixture installation, pipes and
pipelines, boundary wall, fencing installed, erected or constructed and
brought in by it notwithstanding that they comprise fixtures embedded in
or attached to the earth and the LESSOR shall have no claim thereto in
any manner whatsoever, the entirety of such tanks, buildings or
structures, plant pipelines, boundary wall as aforesaid will always
remain the property of the LESSEE.

THE LESSOR shall not at any time do or permit or suffer to be done
upon any land adjoining the Demised Premises now or hereafter
belonging to, in the occupation or under the control of the LESSOR, any
act or thing, nor to bring or permit or suffer to be brought upon such
land anything which may preclude the LESSEE from obtaining a licence
or a renewal of a licence under the rules prescribed by the Petroleum Act
or any other Act for the time being in force enabling the LESSEE to use
the Demised Premises for the purpose of selling or otherwise dealing in
or of receiving, storing, treating or handling for distribution of petroleum
or any of its products.

THAT the LESSEE shall have full liberty to sublet or licence the
Demised Premises in favour of EOL for any lawful purpose without
restriction and without any further reference to the LESSOR and on the
same terms and conditions as contained herein and this clause shall at all
times be deemed to be the written consent of the LESSOR for the
purpose. It is also further agreed and understood between the parties
hereto that in the event of any portion of the Demised Premises being
required by the National Highway Department or any such Govt.
Authorities for the purpose of road widening or for any other purposes,
the LESSEE is hereby authorised to comply with the said requisitions of
the National Highway Authorities or any such Govt. Authorities. The
LESSEE is also further authorised to give necessary undertaking in that
behalf to the concerned authorities. And this clause shall at all times be
deemed to be the written consent of the LESSOR.

THAT the LESSOR shall regularly pay and discharge all existing and
future rates, taxes, charges, assessments, including Agricultural / Non-
Agricultural Assessment and outgoings whatsoever imposed or charged
upon the Demised Premises or owner thereof and payable to
Government or any local or public body or authority for the land and
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6

keep the LESSEE indemnified in respect thereof. However, if the
LESSEE shall be compelled to pay any such rates, taxes or impositions
by any process of law or otherwise, the LESSOR shall promptly
reimburse the same to the LESSEE. Without prejudice to the same, the
LESSEE shall be entitled to and is hereby duly authorised to deduct
from the rent as it accrues due, any amount to be so reimbursed by the
LESSOR. The LESSOR hereby irrevocably authorises the LESSEE to
pay (without however any obligation to do so) on behalf of the
LESSOR, any such rates, taxes or impositions by any process of Law
otherwise that may be levied on the LESSOR out of the rent that may be
due and payable by the LESSEE to the LESSOR under this agreement.
The LESSOR hereby agrees and confirms that any payment so made by
the LESSEE on behalf of the LESSOR shall constitute payment made by
the LESSEE to the LESSOR and shall be deemed to be a valid
discharge.

‘(h)  Generally without affecting the rights of the LESSOR to give all
consents and sanctions to the LESSEE as and when required to do such
things at the costs and expenses of the LESSEE for better and further
enjoyment of the Demised Premises by the LESSEE and to do, execute
and perform and join the LESSEE in doing, executing and performing
all acts, deeds, matters and things necessary to effectually carry out the
purposes of the lease.

@) The Lessor covenants & undertakes that the land connecting the RO site
& the main road where ingress & egress of the site shall not be blocked
& the land shall be used only for RO purpose and not for any other

purpose.

3) NOW IT IS MUTUALLY AGREED BETWEEN THE LESSOR AND
THE LESSEE AS FOLLOWS.

(@ In the event of the Demised Premises being acquired by government or
any public body for a public purpose the lease shall terminate and
neither party shall have any claim or right against the other in respect of
the terms and conditions stated herein, PROVIDED THAT the parties
hereto shall be respectively entitled to such compensation as may be
awarded under the law.
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(b) The LESSOR hereby undertakes that during the said lease period, the
LESSOR shall not sell, re-let, transfer, charge, mortgage, alienate, part
with or deal with the said Demised Premises or any part thereof or give
on leave and licence basis or create any third party interest in favour of
any person/persons. The LESSOR also undertakes not to create any
charge or encumbrance of any nature whatsoever on the Demised
Premises, without the written consent of the LESSEE.

(© It is hereby specifically agreed and understood between the parties
hereto that in the event the LESSEE is unable to obtain the necessary
consents / permissions / authorisations from the concerned
Governmental Authorities for the purpose of setting up of the Retail
Station and accordingly intimates the LESSOR, this Agreement shall
stand forthwith terminated and neither party shall have any claims of
whatsoever nature against the other.

(d)  THESE presents shall be done in duplicate and the LESSEE shall keep
the original lease and the LESSOR shall have the duplicate hereof for
his records.

(e) THAT the stamp duty and registration charges on these presents and the
duplicate hereof shall be borne by the parties hereto in equal share.
Subject to this, each party shall bear its own cost including any costs,
fees etc. if any, payable to their respective solicitors/advocates.

® ANY NOTICE to be given hereunder shall be deemed to have been duly
given if sent by registered post to the last known address of the party
concerned to receive the same.

5. ENTIRE AGREEMENT

This Agreement with Annexures hereto constitutes the entire Agreement among
the parties hereto and supersedes all prior Agreements and understandings oral
and written on the above in respect of any matter covered by this Agreement. In
the event, there is any conflict between such other Agreements and
understandings and any term or condition contained in this Agreement, the
terms of this Agreement shall prevail.
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SCHEDULE OF THE PROPERTY

All that Piece and parcel of land if any, standing thereon admeasuring (0.31 Cents)
bearing Survey No. 108/6A, Boothangudi Village, Chidambaram Taluk, Cuddalore
District, Tamil Nadu - 608702.

On the North by : Ramakrishnan’s Land

On the South by : Remaining Land of Same Survey No. 108/6A
On the East by : Mayaperumal Land

On the West by : Sethiyathope - Kattumannarkoil Road

IN WITNESS WHEREOF the parties hereto have executed these present the day and
year first herein above written.

SIGNED AND DELIVERED } T lan. osas -
By the withinnamed LESSOR } A _ DANND APy
M. VARATHARAJAN }

SIGNED AND DELIVERED }

By the withinnamed LESSEE } l

K. ANWAR ) s »

In the presence of:

L e R Aoz sfo. M Repesgar. Ve Kecorrarawom icortoors

ZA-—%ﬁ/aéﬂawawwnv/ M-W(b“ st. M\M A% m\mﬂ
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B)2)39\
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ANNEXURE
Lease Period :- 29 Years 11 Months
=359 Months

Lease Amount:-  3000/Month

Advance -Nill
Total Amount :359x3000
=1077000
Stamp- 1% =10770
Fees 1% =10770
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Translated version
TAMIL NADU FIRE SERVICES & RESCUE DEPARTMENT

Form 41
ORDERS NO.250 (3)

R.0.C.7201/A2/2021 District Fire Officer Office
Date 22.07.2021 Fire Services & Rescue Dept.

NO OBJECTION CERTIFICATE

Sub: [ssuance of No objection certificate for the usage of

premises for commercial purposes which are susceptible to fire -
Regarding.

Ref: Cuddalore District Revenue officer’s letter
C1/17743/2021 dated 07.07.2020.

On 21.07.2021, Sri.P.Loganathan, District Officer,
Cuddalore has inspected the land in Survey No.108/6A,
Boothangudi Village, Chidambaram Taluk, Cuddalore District,
where the Nayara Energy limited is to be installed. Total extent of
area is 1254.41 Square meters and the area for the proposed
construction of the building is 60 square meters.

Upon inspection of the site and in view of the Fire Services and
Rescue Department, it is informed that there is no objection for
the storage and usage of petroleum products Class A -25Kl &
Class B 30Kl in the underground Tank on behalf of the Nayara

Energy. Permission is granted subject to the following
conditions:-

Conditions
1. PESOS Licence must be obtained from the other related

departments.

2. Building must be constructed only as per the blue print.,

2.8
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. Fire pr

-0-
evention equipments should be installed as per the
National Building Code, NBC 2016, the instructions
mentioned in the Fire Safety part IV and the Petroleum Act
and Rules 2002.

Fire Extinguishers namely ABC Type 6kg - 6 Nos, Coz-2kg-4
Nos, AFFF 9 Lts — 4 Nos, AFFF-50 Lts- 2 Nos and Fire
Buckets 20 Nos to be installed as per Indian Standard

Institute 1.S5.2190:2010.

5. Four Buckets with full sand should be fitted for each pump

. Water Tank containing 10,000 liters of water must be kept

ready for the purpose of fire .extinguish.

. No Smoking - sign Boards must be installed

8. All the workers must be trained in fire prevention activities.

9. As per National Building Code of India and the Govt. rules,

10.

To,

Fire Extinguishers should be maintained promptly and kept
ready in good condition to use the same at any point of
time.

After the Completion of construction works, a report
must be submitted for conducting a re - inspection.

It is informed to the applicant that if any violation of
any of the above rules and conditions, the no objection

certificate will stand cancelled automatically.
District Fire Officer

Fire and Rescue Services
Cuddalore District, Cuddalore.

The District Revenue Officer, Cuddalore District, Cuddalore.
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Translated Version

PUBLIC WORKS DEPARTMENT
WATER RESOURCES DEPARTMENT

From

To

Er.V.Samuraj B.E

Executive Engineer (PWD, WRD)
Kollidam Basin Division
Chidambaram
eepwdedm@yahoo.in

District Revenue Officer
District Revenue Office
Cuddalore

Letter No: /KO.20/VP/EVA.1/2021/Date:02.09.2021

Sir,

Sub: Petroleum rules - Requisition to issue No Objection
Certificate for the storage of petroleum products on behalf of
Nayara Energy Limited at the land in Survey No. 108/6A
situated at Boothangudi Village, Chidambaram Téluk,
Cuddalore District — Regarding

Ref: 1) Letter dated 15.06.2021 of Divisional Manager,
Nayara Energy Limited Vide letter No. Nayara/DO-CH/0546/
2) Letter of District Revenue Officer, Cuddalore District,
Cuddalore vide letter No. RC1/17743/2021/dated:
08.07.2021

3) This office letter No.346/K020/VP/EVA1/2021 dated
13.07.2021.

4) Letter of Assistant Executive Engineer, PWD, WRD
Kollidam Basin Sub-Division, Chidambaram vide letter
No.717 /KO44 /ASE(C)/2021 dated 01.09.2021.
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With reference to the first referred letter, a request was
submitted to issue No Objection Certificate for the storage of
petroleum products on behalf of Nayara Energy Limited at the land
in Survey No.108/6A, Boothangudi Village, Chidambaram Taluk,
Cuddalore District.

The above field was inspected by the Assistant Executive
Engineer, Kollidam Basin Sub-Division, PWD, WRD,
Chidambaram. In view of the recommendation of the Assistant
Executive Engineer, Kollidam Bésin Sub-Division, PWD, WRD,
Chidambaram that the storage of petroleum products on behalf of
the Nayara Energy Limited at land in S.F.No.108/6A Boothangudi
Village, Chidambaram Taluk will not cause any damages to the
irrigation, No Objection Certificate is issued subject to the
following conditions.

CONDITIONS:

1. The land in S.F.No.108/6A should be leveled on par with

the height of the existing High Ways Road to water stagnation.

2. Flood drainage system should be constructed for the
drainage of flood water.

3. The caution deposit of the Rs.5,000/- in the kind of
Nations Saving Bond to be mortgaged infavour of Executive
Engineer, Public Works Department, Water Resources
Department, Kollidam Basin Division, Chidambaram and
Rs.2,000/- to be deposited as departmental charges in PM2021,
Revenue Head, 070103106AC0009 and the original receipts
should be submitted.
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4, Garbage and sewage should not be allowed to drain into
the nearby canals.

5. In any event, either the petroleum sewage or the wastages
should not be allowed to flow in the canal belongs to Public Works
Departments.

6. There should not be any hindrance for the flow of nearby
irrigation canals either during the construction of storage of
petroleum products are after completion of the construction works.

7. Drainage facilities should be constructed for the drainage
of flood water during flood seasons and the same should not cause
any damage to the nearby irrigation canal.

8. The above said land (S.F.No.108/6A) should be leveled on
par with the height of the existing High Ways Road to avoid water
stagnation.

9. It is informed that the constructions work should be
constructed in the presence of Engineers of the department.
Besides, there will not be any hindrance for ingress and egress of
the canal area by the PWD officers.

10. Full Cooperation should be given to the department, if the
land is required for Public Works Departments or any modification
is required, in future.

11. This permission will be canceled without any prior notice,
if any damage is caused to the canals.

12. It is instructed to do work without any hindrance or
permanent construction work in between the High Ways Road and

storage of petroleum products.

-
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13. Tﬁe petroleum products should be stored and used
without any leakage to cause ground water pollution.

14. It is informed to the petitioner that the Water Resources
Department has got right to withdraw the permission, if any of the
conditions mentioned above is violated and Water Resources
Department will not reéponsible for any loss incurred by the

petitioner.

Executive Engineer PWD, WRD
Kollidam Basin Division
Chidambaram
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POLICE DEPARTMENT
From, To,
C.Sakthi Ganesan I.P.S District Revenue Officer |
Superintendent of Police Cuddalore District
Cuddalore District Cuddalore
Cuddalore
RC.No.G1E-214/2021 DATE:07.09.2021
Sir,

Sub: Police: Requisition to issue No Objection Certificate
for the storage of petroleum products on behalf of Nayara
Energy Ltd at the land in R.S.NO.108/6A, Boothungudi

Village, Chidambaram Talk -submission of enquiry report
Regarding.

Ref: Your office letter RC.No.C1 [/17743/2021,
Date:07.07.2020.

On an enquiry conducted on the petition to issue No
Objection Certificate for the storage and selling of A class 25000
liters, B class 30000 liters of petroleum products on behalf of the
Nayara Energy Agency at Survey Number 108/6A, Boothangudi
village Chidambaram Taluk, it is found that the petitioner Anwar
son of Kuthus is residing at No.65, Ramzan Thaikkal,
Kattumannarkoil Taluk, Cuddalore district. The above petitioner
entered into an lease agreement with the owner of the land namely
Varadharajan S/o Mayaperumal, No.130/2, South Street,
Paripurana Naththam Village, Veiyaloor Madhura, Cuddalore
District for a period of 29 years 11 months for the storage and
selling of petroleum products on behalf of Nayara Energy Limited.
The boundaries of the above said land in Survey No.108/6A is
North of Ramakrishnan land, East and South of Mayaperumal
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land, West of Sethiyathoppu - Kattumannarkoil Veeranam Lake
Road. There is no Huts, Hospitals, Schools, HP Lines, and
inflammable substances within 100 meters from the said land. It
is found that no case is registered against the petitioner as per the
case records of Orathur Police Station. It is informed that there is
no objection to grant permission to the petitioner for the storage of

petroleum products on behalf of the Nayara Energy Limited.

Yours Faithfully
For Superintendent of Police
Cuddalore on 07.09.2021

- -aa



» TR LERT TAMILNADU POLLUTION CONTROL BOARD

/ From To

Er. R. Seralathan, M.E,, The District Revenue Officer,
District Environmental Englncer, District Collec ce, o
Tamil Nadu Pollution Contro| Board, Cuddalote: \',lf\UJfr &) f
Plot No. A.3, SIPCOT Industrial Complex, 2

Kudikadu,
Cuddalore - 607 005.

Lr.No, QEENNPCB/CQ_DIF.N0.0QBB Retail 0

Sir,
Sub: TNPCB - Cuddalore — Nayara Eneg
Boothangudi Village, Chidambaram lufeL

—

Ref: 1) Lr. No: 5 .66 1 /1774312021, mmsir. 07.07.2020.
2) Lr. No: TNPCB/P&DI/F.010551/2020, dated 12.03.2021.

utlet of M/s. Nayara Energy Limited at Boothangudi village, Chidambaram Taluk,
., Cuddalore was inspected on 11.10.2021 and found that the site is vacant and the unit

y With reference to the above, the site proposed for the establishment of the retail
o

“ is not yet established.

C The siting criteria for fuel retail oullets are mentioned in the guideiines issusu by

the Central Pollution Control Board which is communicated to the Authorities who look
after the issue related to fuel retail outlets at State level and to the District Collectors for

effective implementation of the same, vide reference second cited above.
As mentioned in the siting criteria, the petrol pumps new retail outlet shall not be
located within a radial distance of 50 m from schools, hospitals and residential areas. In
case of constraints in providing 50 m distance, the retail outiet may implement
additional safety measures as prescribed by PESQ. In no case the distance between
the new retail outlet from schools, hospitals and residential area designated as per local
laws shall be less than 30 meters.
: The proposed site for the M/s. Nayara Energy Limited Retail outlet was
inspected on 11.10.2021 in the presence of Thiru. K. Anwar and the distances of the

nearby features are measured. '

The proposed site s found vacant. No establishments were found in all diraction

within a radius of 50 meters from the site.
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Hence the location proposed for the establishment of petroleum retail outlet is

conforming the said guidelines issued by the CPCB,
This is submitted for kind information please.
o T ; / |3 19, 24

Distrj_ct Erfvironmental Engineer,
d/’l NPC Board, Cuddalore.

v
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(Translted Copy)
HIGHWAYS DEPARTMENT

From,
Mr.P.PRANDHAMAN,M.TECH,M.I.E
Divisional Engineer (H)
Construction and Maintenance

Cuddalore.
To,
The District Revenue Officer
Cuddalore District
Cuddalore.
R.C.NO.1442/2021/A-1/ DATE:18.10.2021
Sir,

SUB: Requisition for the storage of petroleum products
of behalf of NAYARA ENERGY LTD at the site situsted at
R.S.NO.108/6A, Boothungudi Village, Chidambaram Taluk,
Cuddalore Division (H), (C&M), District Cuddalore- Issuance of No
Objection Certificate-Reg.

Ref: 1. Letter of the District Revenue officer , Cuddalore
District, Cuddalore vide R.C.No. C1/17743/2021
DATE.07.07.2021.

2. Letter of the Assistant Divisional Engineer (H),
(C&M)  Kattumannarkoil vide R.C No.07/2021/A/
DATE:07.10.2021.

With reference to the first referred letter, the District Revenue
Officer, Cuddalore has directed to submit a report so as to issue
a No Objection Certificate for the storage of petroleum products at
the site situated at Survey Number 180/6A, Boothangudi village,
Chidambaram taluk, Cuddalore District on behalf of Nayara
Energy Limited. The above said site is situated on the leftern side
of Veeranam Lake Road at 1/4 k.m. The said Road is Major District

Road (MD-542) under the maintenance of Kattumannarkoil Sub
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Division (H) C and M, Cuddalore Division. In order to storage and
selling of petroleum products by the sid agency, No Objection

Certificate is issued by this Department for the following

conditions

1. The site where the petitioner has requested for the storage
of petroleum products is situated on the leftern side at 1/4 k.m of
Veeranam Lake Road. The said road is Major District Road (MD
542) under the maintenance of Kattumannarkoil Sub Division (H)

(C and M), Cuddalore Division.

2. The pentioner should meke constructions only at his own
land.

3. All construction should be 10.50 meter away from the
highway limits

4. The petitioner shall follow the guidelines mentioned in IRC-
12-2009 and the 2016 rules in setting up of fuel stations abutting
road side and the gidelines mentioned in Acess Layout

S. The service road shall be formed below 30 cms from the
existing road, while laying the service road.

6. Concrete small culvert to be constructed for the drainage
of rainy water, while forming the service road. Construction of
bridge by using Pipe is not permitted. The petitioner should
commence the construction works only after obtaining permission
from the Assistant Divisional Engineer (H C & M,
Kattumannarkoil,

7. The location of ~said petrol punk should not cause any
hinderence for the traffic on the road. Per cantra, if hinderence is

caused against the traffic, appropriate action will be taken, after



-3-
revocking the No Objection certificate issued by the Highways
Department.

8. There should not be any damages to installations on the
lands belongs to Highways Department namely installation of
telephone cable, drinking water pipe lines and errections by the

other departments and road belongs to Highways Department.

9. There should not be any permanent constructions by the

company at the Highways road and Highways poramboke land.

10. The individual should submit No Objection Certificate to
hand over the land at the cost fixed by the government, during
recommendation submitted to upgrade the Highways road and the
road extension works near the fuel station.

11. This No Objection Certificate is issued provisionally. It is
submitted that the No Objection Certificate may be issued on the

condition that either the proporitor or his men will have any right.

P.Prandhaman
Divisional Engineer (H), C & M
Cuddalore.
COPY:
Assistant Divisional Engineer (H) C & M, Kattumannarkoil,
(It is requested to ensure that the above conditions are
followed)

COPY: Assistant Engineer, (H), C & M.,Kattumannarkoil.

Senior Drawing Officer.
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Translated version

From, To,
Mr.Udayakumar.K District Collector
Sub Collector (Incharge) Cuddalore
Chidambaram

R.C.NO.A3/2170/2021 Date. 10.2021.
Sir,

SUB:- Petroleum Rules- Requisition to issue No Objection
Certificate made by Mr.Anwar S/o.Kuthus, 65A, Ramjan Thaikal,
Kattumannarkoil Talk for the storage of petroleum products on
behalf of Nayara Energy Ltd at the land in R.S.NO.108/6A,

Boothungudi Village, Chidambaram Talk -submission of report
Regarding.

Ref: 1. Letter of District Revenue Officer, Cuddalore in
R.C.NO.1/17743/2021,Date: 07.07.2021

2. Letter of the Sub Collector, R.C.NO.A3/2170/2021,
dated 19.07.2021

3. The Letter of the Thasildhar, Chidambaram Taluk R.C.
NO.A2/1024 /2021 dated 03.09.2021,

In continuation of the report submitted by the Tahsildar,
Chidambaram in respect of requisition to issue No Objection
Certificate for the storage and selling of petroleum products on behalf
of the Nayara Energy Limited at the land in S.F.No.108/6A,
Boothangudi Village, Chidambaram Taluk, Cuddalore District, I have
conducted field inspection on 17.10.2021 and submitted my report
as stated below.

2) Mr.Anwar son of Kuthus, residing at No.65A Ramzan
Thaikkal, Kattumannarkoil Taluk has entered into an lease

agreement for the period of 29 years 11 months with the land owner

4%,
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namely Varadharajan son of Mayaperumal residing at Paripoorana
Natham Village, Veiyaloor Madhura, Chidambaram Taluk for the
storage and selling of petroleum products on behalf of Nayara Energy
Limited at the land in S.F.No.108/6A to an extent of 0.31 cents out
of 0.27.0 Ares. The above said lease deed was registered with the
office of Sub-Register, Sethiyathoppu Vide Document No.921/2021
dated 20.07.2021. As per the Village records the above said land
stands in the name of Mayaperumal son of Kesava Padayatchi. Lease
was obtained from Varadharajan son of the above said Mayaperumal.
The requisition to issue No Objection Certificate is submitted for the
storage and selling of A-Class 25,000 litre, B-Class 30,000 litre of
petroleum products on behalf Nayara Energy Limited. The above said
land admeasuring 0.31 cents is covered under S.F.No.108/6A out of
0.27.0 Ares.

The four boundaries:
North of Ramakrishnan land
South of remaining land of Varadharajan in S.F.No.108/6A
West of Mayaperumal land
East of Sethiyathoppu - Kattumannarkoil Veeranam Lake Road
3) The above said land was filled with red sands to level the land
and remains dry land. There is no Building, Well, Archaeological
Monaments and High Voltage Transmission Line in the said land.

Field marks is enclosed separately.
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4) The following details are established, in view of the
documents and my field inspection.

The lease deed for a period of 29 years 11 months to an extent
of 0.31 cents out of 0.27.0 Ares in S.F.No.108/6A situated at
Boothangudi Village is enclosed for the issue of No Objection
Certificate. The four boundaries of the said land is north of
Ramakrishnan land, south of remaining land of Varadharajan in
S.F.No.108/6A, west of Mayaperumal land, East of Sethiyathoppu -
Kattumannarkoil Veeranam Lake Road.

I hereby humbly submitted that No Objection Certificate may be
issued to Mr.Anwar son of Kuthus for the storage and selling of
petroleum products at the land in S.F.No. 108/6A admeasuring 0.31
cents out of 0.27.0 Ares at Boothangudi Village.

Yours faithfully
Sub-Collector (incharge)
Chidambaram

Enclosure:

. Reference details

. Report of Tahsildar

. FMB

Encumbrance Certificate
Check List

Lease Deed

e R S



Ref: C1/17743/2021, Collector’s Office,
Dated: 02.12.2021 Cuddalore.
Read:-

I

Application of Divisional Manager, Nayara Energy Lt
Chennai Dated; 15,06,2021.

- District Fire Officer, Cuddalore Lr. No. 7201/A-2/2021,

Dated: 22.07.2021.

. The Executive Engincer, Water Resource Department, Vellar

Basin Division, PWD - Chidambaram. Lr. / .‘”‘S‘ / @i/
G&m.20 / 2020, Dated: 02.09.2021.

Supcrintendent of Police, Cuddalore, Lr.No. G1/E-214/2021,
Dated: 22.07.2021.

Sub Collector (i/c) - Chidambaram, Lr. No. A3/2170/2021,
Dated: 29.10.2021.

Divisional Engincecr, (NH), Construction and Maintenance-
Cuddalore Lr.No, 1442/2021/@au9-1 , Dated.18.10,2021.

NO OBJECTION CERTIFICATE
[See rule 144]

With reference to the application, dated: 15.06.2021, submitted by
M/s. Nayara Energy Ltd and in pursuance of rule 144 of the Petroleum
Rules, 2002, there is no objcction for granting license under the Petroleum
Rules, 2002 to M/s. Nayara Energy Ltd, Address; 27d Floor, Sreerosh
Madhav Building, Old No.73/2, New No. 58/2, New Avadi Road, Kilpauk,
Chennai — 600 010. Storage of petroleum products in their premises at
Survey No,108/6A, Classificd as dry Land and an extent of - 1254.41
Sq.m., {Cent : 0.31), ol Boothangudi Village, Chidambaram Taluk,
Cuddalore District, Tamil Nadu ~ 608 702 State as shown in the site plan
duly endorsed and enclosed herewith.

CLASSIFICATION TOTAL QUANTITY

Petrolcum Class “A” (MS) - 25,000 Lts.

Petroleum Class “B” (HSD) 30,000 Lts,

- - - -

Total of all classes of Pctroleum (HSD) 55,000 Lts.

- -
- ———

(1]
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1. The following particulars have been considered while issuing this no
objcction certificatle, that -

a) Possession of the site by the applicant ig lawful and authorization
from land ownecr or Icasc holder for developing premises under
these rules for storage of Petroleum Products.

b) Interest of Public, specially the facilitics like schools, hospitals or

proximity to placcs Of public assembly and the mitigating
measures, if any is provided;

¢) Traffic density and impact on traffic;
d) Conformity of proposal to the local or area development planning;
€) Accessibility of the site to fire tenders in casc of emergency and

preparedness of fire scrvices for combating the emergencies;
f) Genuinencss of purposc;

g) Any other matter pertinent to public safeiy

2) The applicant should scrupulously follow all the conditions prescribed
in the Annexure enclosed herewith.

Encl: Annexure

7 ) N

Mdditional District'Magistrate Le

@liAdditional Collector {Revenue) "\
S Cuddalore District. 7

. 8
To: Nay raﬂEnergy Ltcl?g 2 TyIESSAR Oil)
Sreerosh Madhay Building,
2nd Floor, Old No. 73/2, New No.58/2,
New Avadi Road, Kilpauk, Chennai — 10.
Copy To: The Joint Chicf Controller of Explosives,
A & D - Wing, Block 1-8, II nd Floor,
Shastri Bhavan, 26.Haddous Road,
Nungambakkam, Chennai - 600 006.
Copy to: Superintendent of Police, Cuddalore,
Copy to: Revenue Divisional Officer, Cuddalore.
Copy to: District Fire Officer, Cuddalore.
Copy to: The Tahsildar, Panruti.
Copy to: The Executive Engineer Water Resource Organization,
Kollidam Basin Division, Public Works Department,

Chidambaram. (to monitor where the conditions are followed by
the petitioner and send the report)

(2]



ZRgr Annexure
R

Terms & Conditions

Fire Department

1. The building should be constructed as per the plan.

. Fire safety equipments should be installed as per the rules

enumerated in Part IV, NBC-2016, Firc & Safety and Petroleum Act
and Rules 2002.

. As per Indian Standard 1.8:2190:2010, the Fire Extinguishers ABC 6

Kg- 6 Nos , CO2 2 Kgs - 4 Nos, AFFTF 9 Ltrs- 4 Nos, AFFF 50 Ltrs - 2
Nos, Fire Buckets — 20 Nos should be installed.

A water tank in the capacity of 10000 Lts should be installed for the
purpose of fire salcty.

No smoking boards, hclp linc phonc numbers should be displayed.

. All Workers should be trained with ﬁre safety measures.

Tamilnadu Government bc[orc runnmg the petrol bunk.

8. Four buckets filled w1th sand should bc mstallcd for each pump.

. Fire safety equ1pments should be kcpt in good condition for the usage

at any time as per National Bulldmg Code of India and Government
rules. )

10. A report should be submitted after completing the constructions for

Re-inspection.

11. Any deviation in the above condition the NOC automatically stands

P.W.D

Cancelled.

.Chidambaram (W.R.D)

. The ground level of the area in Survey No. 108/6A should be elevated

equal to the height of Highway to avoid stagnation of water.

2. Drainage facility should be made for free flow of water during flood.

3. The petitioner should not discharge effluents and dump any other

waste/ waste material into the channel.

(3]
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. The petitioner should not discharge pctrolcum effluents and dump any

other waste/ waste material into the channel for any reason.

. The construction activities should not be obstructing the frec flow of

water in the channel.

. The Petitioner should make arrangements for the drainage of flood

water during the floods and it should not damage the channel.

_The Construction activities should be carried out under the

Supervision PWD Engincers and concerned department. The
construction should not bc obstructing to visit the channel by the PWD
officials.

. The petitioner should cooperate with the public works department in

the future when it needs the land or makes any changes to the land.

. If any interruption to the free flow of cxcess water is noticed the NOC

is liable to be cancelled without any prior intimation,

10. If any violation noticed on the conditions stipulated in the NOC is

liable for cancellation. The Water Resource Department will not take

any responsibility for the loss causing due to cancellation of NOC.

o

Additional D1stnct\M§glstrate
and Additional Collector {Revenue)
Cuddalore District,

Cuddalore.
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BEFORE THE NATIONAL GREEN
TRIBUNAL

SOUTHERN ZONAL BENCH

AT CHENNAI

O. A. No. 29 OF 2022
Between

C.Danielraj,
...Applicant

AND

1. Tamil Nadu Pollution

Control Board,

Rep.by it’s

District Environmental Engineer,
Cuddalore - 607 005.

and 6 others

...Respondents

TYPED SET OF PAPERS

G.Pugazhenthi(1075/1993)
P.Nagaraju (1262/2000) &
M.Saravanan (305/2013)
Counsel for 5" Respondent
9444120511/9283266971
Email:chamber376@gmail.com



